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INTRODUCTION

I, the Chairperson, Standing Committee on Social Justice and Empowerment
(2021-22) having been authorized by the Committee, do present, on their behalf,
this Thirty-fourth Report on ‘Review of the Functioning of Eklavya Model Residential
Schools (EMRSY’

2. The Standing Committee on Social Justice and Empowerment (17" Lok Sabha)
had selected the subject ‘Review of the Functioning of Eklavya Model Residential
Schools (EMRS)’ for examination during 2020-21 and in 2021-22. The Committee
were briefed on the subject by the representatives of the Ministry of Tribal Affairs at
their sitting held on 30.06.2021 and took evidence on 26.08.2021.

3. The Committee wish to express their thanks to the officers of the Ministry of Tribal
Affairs for appearing before the Committee and furnishing the material and
information which the Committee desired in connection with the examination of the
subject ‘Review of the Functioning of Eklavya Model Residential Schools (EMRS).
They would also like to place on record their appreciation for the valuable
assistance rendered to them by the officials of the Lok Sabha Secretariat attached
to the Committee. The Committee considered and adopted the Report at their sitting
held on 31.03.2022. Minutes of the related sittings are given in the appendix to the
Report.

4. For ease of reference, the Observations and Recommendations of the
Committee have been printed in bold in the body of the Report.

NEW DELHI; RAMA DEVI
Chairperson,

31 March, 2022 Standing Committee on

10 Chaitra, 1944 (Saka) Social Justice and

Empowerment

Vi



REPORT

CHAPTER-I
INTRODUCTORY

Ministry of Tribal Affairs (MoTA) was set up in the year 1999 with the objective of
providing more focused approach on the integrated socio-economic development of the
Scheduled Tribes (STs), the most underprivileged section of the society, in a coordinated
and planned manner. Since its inception, Ministry of Tribal Affairs has taken various
initiatives for overall upliftment of Tribals across the country. Amongst these, providing
quality education to ST students have been among the main focus of the Ministry as
educational development is a stepping-stone to economic and social development and

is also the most effective instrument for overall empowerment.

1.2 Accordingly, Eklavya Model Residential Schools (EMRSs) was introduced in the
year 1997-98 to provide quality upper primary, secondary and senior secondary level
education to Scheduled Tribes (ST) and PVTG students (Class 6™ to 12") in tribal
dominated areas, alongwith extra-curricular activities, to enable them to access the best
opportunities in education and to bring them at par with the general population. Initially,
the Scheme was funded under a Special Area Programme, Grants under Article 275(1)
of the Constitution of India. Under this Scheme, 288 schools were sanctioned wherein
the State were responsible for providing land, construction of school, recruitment of

teachers and management of schools.

1.3  Realizing the importance of the EMRSs, the Government announced in the Union
Budget of 2018-19 that the Government is committed to provide the best quality
education to the tribal children in their own environment and to realize this mission, it has
been decided that by the year 2022, every block with more than 50% ST population and
at least 20,000 tribal persons, will have an Eklavya Model Residential School. Eklavya
schools will be on par with Navodaya Vidyalayas and will have special facilities for
preserving local art and culture besides providing training in sports and skill
development. In terms of the aforesaid Budget announcement, Cabinet Committee on
Economic Affairs (CCEA), in its meeting held on 17.12.18, inter-alia approved the

1



revamping of the EMRS Scheme. Consequently, a separate revamped Scheme of

EMRS was created with the following salient features:

(i) Set up Schools with a capacity of 480 students each, catering to students
from Class VI to XIl in every block with more than 50% ST population and at least
20,000 tribal persons.

(i) Set up Eklavya Model Day Boarding Schools (EMDBS) in sub-districts with

90% or more ST population and 20,000 or more tribal persons.

(iii)  Minimum land of 15 acres in case of EMRS and 5 acres in case of EMDBS
to make available better infrastructure facilities for academic education as well as

extracurricular activities.

(iv)  Construction cost of ¥ 37.80 crore per school for plain area and ¥ 48.00
crore for schools in North East, hilly areas, difficult areas and areas affected by

Left Wing Extremism.

(V) Recurring grant of 21.09 lakh per student per annum in case of EMRS and
% 0.85 lakh in case of EMDBS.

(vi)  Establish National Education Society for Tribal Students as an
autonomous Society under the Ministry of Tribal Affairs to establish, endow,
maintain, control and manage schools and to do all acts and things necessary for

or conducive to the promotion of such schools.

(vii)  Set up Centre of Excellence for sports in tribal majority districts with all
related infrastructure (buildings, equipment etc.) including specialized
state-of-the-art facilities for two identified sports (including one group sport and

one individual sport) which will be common for a State.

(vii)  Utilization of upto 10% seats by non-ST students. Priority shall be given to
children of EMRSs staff, children who have lost their parents to Left Wing
Extremism and insurgencies, children of widows, children of divyang parents etc.

(viii) Reservation of 20% seats under sports quota for deserving ST students



who have excelled in the field of sports.

1.4  The Department of Expenditure and Cabinet Committee on Economic Affairs
(CCEA) had in 2018, approved setting up of 452 new EMRS/EMDBS in sub-districts. Out
of the total 740 (288 old +452 new) schools, which are required to be sanctioned by
31.3.2022, 620 schools were sanctioned by 13.07.2021, out of which 367 are functional.
All existing and new schools have been brought under the EMRS scheme. A National
Education Society for Tribal Students (NESTS) has since been established which would

coordinate with State EMRS societies to manage these schools.



CHAPTER-II

ESTABLISHMENT OF EMRSs

()] CONSTRUCTION OF OLD EMRS

As per the information provided by the Ministry of Tribal Affairs on 13.07.2021,
244 schools have been made functional out of 288 schools sanctioned under Article
275(1) of the Constitution of India. As per the provision contained in the Article, funds
for construction of the EMRS was dependent on the allocation of funds for the particular
State which was subject to submission of pending Utilization Certificates. As informed
by the Ministry the Construction work has completed in 202 schools, 66 are under

construction and construction is yet to start for 20 schools.

2.2  As regards to the reasons due to which construction work of 66 schools has not
been completed and by when construction work of remaining 20 schools is likely to
begin, the Committee found from Annexure-l of post evidence reply submitted by the
Ministry that the date for completion of work in respect of 66 schools varies between
December 2021 to October 2024 except in case of two schools viz. Bajpur, Uttarakhand
where there is court stay and in case of Kalimpong, West Bengal, where there is no
response. As regards 20 Schools where construction is yet to begin, it has been noticed
that in case of 5 schools, tendering process is in progress, land transfer is under process
for 6 schools, finalisation of construction agency is under process for 5 schools, DPR
preparation is in progress for 2 schools and land identification is in process and forest

land diversion is in progress in each school.

2.3 On being enquired about the status of schools where construction has

completed, the Ministry of Tribal affairs submitted vide post evidence reply:

"195 schools have started functioning from their own building and the
remaining 3 schools functioning from other Government buildings."



2.4 On being asked the reasons due to which the several schools sanctioned prior
to 2018-19 have not been made functional till date and why in certain cases the
construction work has either not started or is in progress, the Ministry inter-alia submitted

in their written reply that:

"One of the reasons for slow progress of construction under old scheme
was that the release of the funds for construction of the EMRSs was
dependent upon the share of allocation of funds for the particular State
under Article 275 (1) which was subject to submission of pending utilization
certificates. Therefore, the period of construction varied in different
locations depending upon the availability of funds with the State
Governments. The other reasons were delay in identification suitable land
in terms of area, accessibility, topography, free from encumbrances, etc.
During the process of identification of suitable site, some States have
expressed difficulties in identifying an appropriate alternate building for a
residential school given the remoteness of the locations."

2.5 On being enquired about the procedure adopted for sanctioning of old schools,

the Secretary submitted during the course of evidence that:

“qv 2018-19 F Uzl & foraw foremers &, 399 g9 Uie o o, AR a9 #T 3T
IS T FTH ST TEHIT FHT ZraT ATl 275(1) F e | UAT 761 o7 6 T87
H ZH T AT T HFT T, SOH H T W ST GIHT AOAT aE ° ot
AT o1

2.6 He further added :
“Ogel ST HFTT AT oT, SAY TAAT 2o H T ST 99 g A £ RfEtes
At off, 7 AN R T AT A1 A H FH AN A 907 T uE e § g
SHE T2t e, o & a1 v T g AT T AT THIA I AL g AT a8 T
TaAr g S g & gl 9t 98t me g@ar g1

2.7 With regard to the initiatives taken by the Ministry after revamping of the
Scheme to ensure that the old schools sanctioned are constructed and made functional
in their own buildings within the given timeframe, the Ministry submitted vide post
evidence reply that:

"Central/State PSUs, CPWD and Engineering Wing of State Governments



have been assigned the work of construction. Regular monitoring of the
construction work is being done by NESTS. All the schools are now being
constructed on a similar design; however, modifications are being allowed as
per site specific requirements."



2.8 The Committee are constrained to note that out of 288 schools sanctioned in
1997-98, that is prior to revamping of the EMRS Scheme in 2018-19, only 244 schools
could be made functional. They further find that the construction work of only 202
schools has been completed till date and the construction work of 20 schools is yet to
begin, whereas construction work of 66 schools is targeted to be completed by October,
2024. The pace with which the work has been progressing seems to be quite slow as
construction work of only 202 schools has been completed despite the Scheme being in
existence for more than two decades. Construction work of 20 schools could not begin
till date, despite the same being entrusted to Central/State Public Sector undertakings
after the revamping of Scheme in 2018-19. The Committee are of the firm opinion that
the routine issues relating to tendering process, land transfer, finalization of
construction agency, etc. cannot be kept lingering for months and delaying the work
inordinately when a target completion date is set. = The Committee feel that the Ministry
should take dynamic measures to ensure that, at least, all the 288 old sanctioned schools
are made functional from their own buildings in a time bound manner in order to achieve
the envisaged objectives of the Scheme. The Committee would therefore, like the
Ministry to take concrete steps so that the construction work of 66 schools is completed
as stipulated and begin the construction work of the remaining 20 schools at the earliest
so that all the old schools are made functional from their own building. As the teaching
activities have not been undertaken since the pandemic of COVID-19 started, there is all
the more urgency that atleast now the tribal children must have school facilities to
resume their education, particularly since online mode of education is not feasible for

remote tribal areas. Hence, the Committee may be apprised in this regard.



() ESTABLISHMENT OF NEW EMRSs

29 As per the revised norms of EMRSs, every block with more than 50% ST
population and at least 20,000 tribal persons, will have an Eklavya Model Residential
School by the year 2022. As per 2011 census, there are 564 sub-districts across the
country i.e. blocks/taluka/tehsil having more than 50% ST population and at least 20,000
tribalpersons. Out of these sub-districts, EMRS was sanctioned in 102 sub-district at the
inception of the Scheme. It was proposed to establish new EMRSs in the remaining 462
sub-districts by the year 2022.

2.10 Wherever density of ST population is higher in identified Sub-Districts (90% or
more), it is proposed to set up Eklavya Model Day Boarding School (EMDBS) on an
experimental basis for providing additional scope for ST Students seeking to avail school
education without residential facility. Accordingly, 12 such EMDBS will be set based on
the demand of the concerned State/UT. The features of EMDBS will remain the same as
EMRS except that there would be no residential facility, land requirement would be of 5
acres, there would be provision of morning snacks, lunch and evening snacks,
transportation facility in convergence with State/UT and recurring cost @ existing

85000 per student per year.

211 As per the phasing plan, new schools are to be sanctioned in the following

manner:
Year Number of schools to Schools
be sanctioned sanctioned
so far
2018-19 50 50
2019-20 150 100
2020-21 150 150
2021-22 152 32
Total 452 332

Out of the 332 schools sanctioned so far, Detailed Project Report (DPR) and
Master Layout Plan (MLP) has been approved for 174 schools and construction work

has commenced for 100 schools.



2.12

With regard to the procedure laid down for sanctioning of the EMRS, the Ministry

submitted to the Committee vide the post evidence reply that:

213

214

"State Government submits a preliminary land suitability report for each of
the locations highlighting the exact location of the land; type of land; area of land
identified; status of availability of basic services like approach road, drinking
water, electricity; any encroachment etc. This preliminary report is scrutinized by
NESTS and on the recommendation to MoTA, “provisional sanction” is accorded.
Based on the provisional sanction, State Government is required to complete all
land formalities including demarcation of land, land alienation and then transfer of
land in the name of State/UT EMRS Society. On completion of the formalities
and submission of relevant records, NESTS accords a “formal sanction” to the
construction agency to commence the pre- construction work.

Once formal sanction is issued based on availability and suitability of land,
pre-construction activities like demarcation of land, survey and soil investigation
report, Preparation of Master layout plan (MLP) and detailed project report (DPR)
is to be prepared by construction agencies in consultation with respective States.
States have been asked to complete Pre-construction activities in 5-6 months.
Thereafter, construction work is to be completed in 18 months. Thus a period of
24 months is earmarked for pre-construction activities and construction work.”

In this regard, the Ministry further submitted in their reply that:

“‘Administrative approval is granted to start construction of schools
after scrutiny of MLP and DPR. A dedicated construction wing in NESTS
examines these documents and to ensure that these are as per physical and
financial norms fixed by NESTS. Funds are provided through NESTS to the
construction agency for construction. Quality control agencies from IIT/NIT
are being assigned for ensuring quality norms.

A dedicated team at NESTS constantly follows up with states and
construction agencies to monitor the progress of construction of these
schools. NESTS has appointed construction agency for each of these 452
new schools who are required to work in close coordination with States for
pre-construction and construction activities.”

On being asked about the details of funds sanctioned for the construction of new

schools since 2018-19, the number of new schools constructed, schools made functional



from their own building and schools functioning from alternate building, the Ministry

submitted the following reply:

Fund Schools
. Schools made ..
Sanctioned for . functioning
Year functional from
new schools own buildin from alternate
(In Lakhs) g building
2018-19 2312.00 3 18
2019-20 7212.00 5 35
2020-21 38181.40 12 50
2021-22 17128.83 0 0

215  With regard to the measures taken to ensure that the sanctioned Schools are
made functional at the earliest, the Ministry submitted to the Committee vide post

evidence reply that:

"It would take at least 2 years for completion of construction of school after
“formal sanction” is granted to State. In the interregnum till the construction
of the building is over, the States are encouraged to identify temporary
alternate suitable buildings and recruit teachers to make the schools
functional. States have been advised to admit students of class 6th to 8th
initially in such schools. As per norms, each EMRS school will have classes
from 6th to 12th Standard with 480 students. From 6™ -10™ there is provision
of 30 students each in 2 sections and for 11" and 12" there would be 3
streams of commerce, Arts and Science [(5x2X30= 300) + (30 X 3 X2=180)
= 480 students]. Depending on the size of temporary building and availability
of teachers, schools can admit students in different classes, so that by the
time construction is completed, the student of class VIII reaches class X.
This ensures sufficient number of students and teachers when the school
building is completed. However, given the remoteness of the locations and
the residential nature of the schools, some States find difficulties in
identifying such alternate buildings and prefer to make schools functional
only when the construction of the building is complete. Secondly,
functionality of school should match with starting of academic session.
Based on these limitations and requirements though 620 schools have been
sanctioned, only 367 are functional. States are being encouraged to plan
recruitment of permanent teachers so that all such schools can be made

10



functional from next academic session where administrative approval has
been given and construction started."

2.16 On being asked whether the Ministry would be able to achieve the target of setting
up 740 EMRSs by August 2023, particularly when only 367 schools have been made
functional till date and reasons for slow pace of the project, the Ministry submitted before
the Committee vide post evidence reply that:

"As per the phasing plan approved by CCEA, all 740 schools have to be
sanctioned by March 2022. As on date, 620 schools have already been
sanctioned and remaining 120 will be sanctioned during this financial year
subject to receipt of land details from the concerned States. Further, the
completion of construction and making schools functional are two parallel
activities which can go together.”

Category Target Schools  Construction Under Not
Sanctioned Completed | Construction | Started

Old Schools 288 288 198+4 66 20

(funded  under

Article 275)

New Schools 452 332 0 100 232

(As per CCEA

approval)

Total 740 620 198+4 166 252

2.17 The Ministry has set following targets and timelines for sanction of 740 schools,

make them functional and complete construction:

(1) Formal sanction of remaining 120 schools (740-620) by 2022 as approved
by CCEA. Ministry is aggressively pursuing with States to ensure that suitable
land is provided for each such school. Ministry is also considering on
case-to-case basis change of location, in the same or neighbouring block in
case land is not available in that block or there are issues like forest clearance or

litigation pending in courts.

(i) Make those schools functional where construction has started and
permanent teachers have been employed from next academic session of
2022-23.

11



(iif)  Start construction in all 620 schools by March 2022 where provisional
sanction has been given and pre construction activities are underway. Out of 620
schools sanctioned, there are 252 schools, where construction is to be started by
31.03.2022.

(iv)  Efforts are being taken to complete construction of all sanctioned schools
by 2025. Because of the pandemic, work at the ground level was affected.
Depending on the improvement in the local situation, construction agencies have

been advised to increase the speed of work.

(V) Meanwhile, while the construction of schools is in progress, States are
being regularly advised to make the schools functional from alternate buildings

provided there is availability of regular teachers for running these schools.

(vi) A dedicated engineering wing has also been setup in NESTS to monitor
the progress of schools and facilitate approvals of master layout plans, detailed

projects reports, scrutiny of land records etc.

2.18 With regard to the efforts made by the Ministry to make all the schools functional,
the Secretary Ministry of Tribal Affairs informed during the deliberations with the

Committee submitted that:

“TEd | AT Tl A5l gU g1 A4 ot TsT F "y Ry AT oM FEi-Fel 9% S

g T qET g1 BT uhaT # U q9eAr 98 @Al g 6 15 UHE F7 UHEryT sAtw WA
AT g AT qae 9¥, g8 ATST 97 qiOFA gar gl Bt uhAr § ST #7 oAeT 39y
A B

2.19 On being enquired about the provisions for establishing EMRS in a block where
the tribal population is less than 20,000, the representative of the Ministry informed

during the evidence before the Committee that:

12



AT ZH AW F S A &, AT ST TESATEA €, ST Ffae ¥ TS &, 98 T8 &

% U stF §, g0 sAF B UF LA A @ 8, Tal T TAAT T [TEEdT 20 AR
2T ATRT 3T 50 Tfaera & sfferd T agt g9 ATRTI 80 AN 7 Tg UF 9T
&

2.20 On being enquired further about any alternative available so that the sanctioned

Schools are made functional at the earliest, in those cases where States/UTs are not

able to acquire land for Schools, the Ministry inter-alia submitted before the Committee

vide post evidence reply that:

2.21

“‘Under the new scheme with establishment of NESTS, efforts have been
taken to ensure that EMRSs are sanctioned only when suitable land has been
identified and the same needs to be certified by the State Government concerned.
In very specific instances where States have informed regarding unavailability of
land in a particular block, then they have been allowed to locate the school in
neighbouring block while giving priority to the students of the original location
during admissions. Relaxation have also been given on the quantum of land
required based on requests of State Governments, particularly in hilly locations.

Given the fact that States have been advised to ensure that schools are
made functional from alternate buildings while the construction of the own building
is underway, efforts are being taken to ensure that maximum schools are made
functional at the earliest.”

With regard to the requisite formalities to sanction remaining 120 schools if

completed and the target fixed to complete the construction of all 740 schools, the

Committee were informed vide post evidence reply that:

"18 out of 120 locations have already been sanctioned. The process for
the remaining 102 locations is in progress. The same shall be completed once the
requisite land is identified by the concerned State Government. The construction
of 740 Schools is expected to be completed by March 2025 subject to availability
of required funds.”

2.22 The Secretary, Ministry of Tribal Affairs stated that:

“GHTLT ST T e Hgea Qi 9% &, € € — A7 UFersT {qarerdi 1 694, 59
13



foro e it sraeAT 7 fAuTor AT 50 | Sfan T 9T S U g & A1 g
TEETHE FNYE Tl TAThd e sl TRAT FT & Teg| AT Oger Ag gaTe qraeT #3i St
T U UehereT [Tl it SreTefarar T STATERT 3R AT 399 AT« aiHfT & 9ae

TR F AT AT I HTRT IHTEa G ohaT o)’

2.23 On being enquired about the status of EMBDS and the reasons for introducing this
concept, the Committee were inter-alia informed by the Ministry in the post evidence reply that:

“452 schools approved to be set up by the Department of Expenditure and Cabinet
Committee on Economic Affairs also includes three EMDBS, one each in Rajasthan,
Tripura and Gujarat. The work of Schools in Rajasthan and Tripura is in progress,
however the work of School in Gujarat is yet to start. No specific request was received
from States/UTs for establishment of day boarding schools. However, on an experimental
basis it was decided to introduce the concept of day boarding schools during the
revamping of the scheme. Proposals were sought from States to establish the EMDBS as
per the approval of CCEA. However only 3 such proposals were received, which were
duly sanctioned.”

14



2.24 The Committee note that the original target, which aimed that 452 new Eklavya
Model Residential Schools (EMRSs) including 12 Eklavya Model Day Boarding School
(EMDBS) would be set up in the remaining 462 sub-districts by the year 2022 is no where
near completion and the target year stands revised as 2025 now. The Committee are
surprised to note that out of 452 schools proposed to be sanctioned as per the phasing
plan between 2018-2019 to 2021-2022, only 350 schools could be sanctioned and the
remaining 102 schools are remaining to be sanctioned as the location for these schools
is yet to be finalised. It is disappointing that the construction work of only 100 schools
could begin till date whereas the construction work of 332 schools is to begin by March
2022, which has just passed. The Committee lament the fact that there is a substantial
gap between the number of schools proposed to be sanctioned and the number of
schools sanctioned and also with regard to timelines fixed for construction work. The
Committee also find the Ministry deficient in complying with the standard period of 24
months fixed for completing the construction work as the present position states that
detailed Project Report and Master Layout Plan for 174 schools and construction work
for 100 schools could begin out of 350 schools sanctioned till date. Further worrying is
the fact that very few schools have their own buildings as only 20 schools have been
made functional from own buildings. 103 schools are functioning from alternate
buildings since 2018-19 till 2021-22. The Committee are quite apprehensive with regard to
the achievement of target even by March 2025 as construction of 252 schools is yet to
begin. The Committee have been made to believe by the Ministry that after establishment
of National Educational Society for Tribal Students (NESTS) on revamping of the

Scheme, things are going to improve substantially but the facts still speak otherwise,

15



even after two years of establishment of NESTS. The Committee would, therefore, opine
that the Ministry must not take more into background after setting up of NESTS as things
are still not progressing satisfactorily, therefore, close monitoring of the pace of work
is required to be done by the Ministry to achieve the targets. The Committee, therefore,
like the Ministry to set up a stringent in-built mechanism to ensure compliance of
norms/timelines fixed with regard to sanctioning/construction/functioning of schools so
that the work of making EMRS/EMDBS functional from their own buildings is not delayed

and there is no deviation from targets at any stage.
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CHAPTERA-III

LAND REQUIREMENT FOR CONSTRUCTION OF EMRSs

3.1 As per norms, land has to be provided by the concerned State/UT, as far as
possible free of cost, or on nominal cost free from all encumbrances with clear land use
for development and expansion of schools. The land identified should be preferably
in the vicinity of District/Sub-District headquarters with proper road connectivity. A
minimum of 15 acres of Land required for establishing EMRSs and a minimum of 5 acre
of Land is required for establishing Eklavya Model Day Boarding School (EMDBS).
The Ministry informed that relaxation on the minimum requirement of land can be
granted on case to case basis on the specific needs e.g. in North East, hilly areas and
LWE affected areas.

3.2 When asked about the justification of the 15 acres of land for required

construction of EMRS, the Ministry submitted vide Post evidence reply that:

o The school is fully residential with capacity of 480 students (Boys and
Girls).

e  The constructed area building (School, Girls Hostel, Boys Hostel including
warden residence, Kitchen and Dining, 15 type lll quarters, 10 type Il
quarter, principal quarter, guest house and services) requires nearly 02
acres of land for construction.

o Sports Infrastructure consisting of playground, basketball, volley wall, Kho-
Kho for boys and girls each, archery requires approximately 07 acres of
land

o Land scaping, vegetation garden, skill development centres, Herbal
Garden etc require 03 acres of land

o Development works such as road, pathways, parking etc 02 acres of land

o The future provisions of 01 acre of land have been kept for construction of
auditorium/multipurpose hall etc.
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3.3  As regards the requirement of 5 acres of land as a pre-requisite for EMDBS, the
justification provided by the Ministry is as under:

The constructed area building (School, Kitchen and Dining, and services)
requires nearly 01 acre of land for construction.

Sports Infrastructure consisting of playground, basketball, volley wall, Kho
Kho for boys and girls each, archery requires approximately 04 acre of land
including other development work.

3.4  The Ministry of Tribal Affairs also submitted the following reasons for delay in
identification of land as shared by States are as under:

Suitable land for construction of EMRS is not available and if the land is
available, transfer of land from the revenue department and arrangement
of other legal document related to land take time.

In many locations where land was identified several discrepancies also
been noticed and the process of resolving the issues take time

In many locations identified land was not technically suitable for
construction of EMRS. So, the process of identification of alternate land
were explored.

Moreover, in several locations identified land were reported as forest land
at later stage requiring filling of application for diversion.

3.5 When asked about the instances of relaxations with regard to quantum of land

and also if any, school was allowed in location different from the identified one due to

unavailability of land, the Ministry submitted vide Post evidence reply that:

"As per the guidelines, relaxations can be granted regarding quantum of

land on case-to-case basis whereby States/UTs find it difficult to identify the

requisite quantum of land. Relaxation in such cases is granted subject to

condition that the available land shall be sufficient to cover all essential features

and items are covered by adopting special design of building and layout. This

problem was envisaged in the beginning and hence was included in the

guidelines.”
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3.6 On being enquired whether the criteria of population for setting up of
EMRS/EMDBS was fixed after due consultation with Stakeholders, the Ministry

submitted vide Post evidence reply that:

"The criteria was decided based on consultation with relevant line
stakeholders including Ministry of Finance, NITI Aayog, Ministry of Social Justice
& Empowerment, Ministry of Women and Child Development, Department of
Youth Affairs, Department of Higher Education and the National Commission for
Scheduled Tribes.”
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3.7 The Committee observe that a minimum of 15 acres of land is required for
establishing Eklavya Model Residential School (EMRS) in a sub-district having 50% ST
population and at least 20,000 tribal persons and a minimum of 5 acres of land is
required for establishing Eklavya Model Day Boarding School (EMDBS) in a sub-district
having 90% ST population. The Committee are perturbed to note that despite a provision
of relaxation on the minimum requirement of land in North east, hilly areas and LWE
affected areas in the guidelines, several discrepancies such as land not found
technically suitable, land falling under forest area, etc. appear and since the process of
resolving the issues takes time, there is a delay in acquisition of land required for setting
up EMRS in selected districts. The Committee believe that the criteria of minimum area of
15 acres of land in a sub-district having 50% ST population and at least 20,000 tribal
persons for construction of EMRS is impractical as a single piece of 15 acres of land may
not be easily available in hilly areas. Further, the criteria of 50% ST population and at
least 20,000 tribal persons for sanctioning of EMRS and 90% ST population for
sanctioning of EMDBS makes identification of land more cumbersome. The Committee
hence feel that the guidelines with regard to area/population needs to be revisited as
together these stipulation make acquisition of land for setting up of EMRS/EMDBS quite
complex. The Committee hence are of the opinion that these should be immediately
reviewed and viable solutions worked out so that the delay in acquisition of land can be
prevented. The Committee also recommend that such review should be undertaken
without compromising upon the infrastructural requirements of EMRS/EMDBS. The
Committee desire that such tribal areas with widely scattered tribal population must not

be deprived of the benefits of EMRSs/EMDBS which are a means towards their
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educational empowerment. The Committee note that out of three approved EMDBS ,
construction work of two schools is in progress and work of one school is yet to begin.
The Committee desire that the construction work of all the three EMDBS should be
completed in time and the Ministry should take necessary steps to encourage/sensitize
the States/UTs to submit speedily, proposals for construction of EMDBS so that

maximum Tribal students are able to get quality education.
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CHAPTER-IV

NATIONAL EDUCATIONAL SOCIETY FOR TRIBAL STUDENTS (NESTS)

4.1 National Education Society for Tribal Students (NESTS) registered under
Societies Registration Act, 1860, was established in 2019 as an autonomous body under
the Ministry of Tribal Affairs to manage the schools in similar pattern as Navodaya
Vidyalaya Samiti. NESTS is mandated to plan, construct, establish, endow and
administer the Schools and to do all acts and things necessary for or conducive to tribal
education. The NESTS shall function through an Executive Committee under the
Chairmanship of Secretary, Tribal Affairs. The Executive Head of the administrative
pyramid will be the Commissioner (Joint Secretary level) who shall execute the policies
laid down by the Executive Committee. The NESTS will be guided by a Steering
Committee headed by the Hon’ble Minister for Tribal Affairs. A Project Management Unit
has been setup in the NESTS with consultants hired on contract basis in the areas of
Monitoring & Evaluation, Human Resources, Finance, Administration, and Information
Technology. A dedicated office space for NESTS was identified, refurbished and
completed. NESTS has been functioning from the new space since December, 2020.

Out of the 28 posts approved by Ministry of Finance for NESTS, 6 posts have been filled.

4.2 The envisaged Roles and Responsibilities of the National Education Society for
Tribal Students inter-alia stipulates :
(1) Operationalisation of the scheme in all its contours.

(i) Plan, construct, establish, endow and administer the Schools and to do all
acts and things necessary for or conducive to tribal education.

(iii)  Provide good quality modern education-including a strong component of
inculcation of values, awareness of the environment, adventure activities and
physical education to the tribal children.

(iv)  Provide facilities, at a suitable stage for instruction through a common
medium all over the country as per the language norms of CBSE.
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(V) Offer a common core-curriculum of NCERT to ensure uniformity in
standards.

(vi)  Facilitate CBSE affiliation of schools.

(vii)  Facilitate conduct of training/capacity building programmes for teaching
and non-teaching staff in coordination with the State/UT EMRS Societies.

(viii)  Transfer the admissible Recurring Costs based on the actual requirement
as to be projected by the State/UT EMRS Society in the beginning of the financial
year for onward transmission to the schools through PFMS.

(ix) Provide detailed standards and norms for recruitment of Teaching and
Non-Teaching staff and continuation of existing staff.

(x) Review the existing MoUs signed by the State/lUT EMRS Society or the
State Government with Non-Governmental Organizations (NGOs) regarding
running of the existing schools and take appropriate decision to enter into a fresh
MoU only if the academic results are found good and any other benchmarks as
to be decided.

(xi)  If need be, could entrust the recruitment of teachers for  States to an
independentagency duly ensuring reservation quota prescribed therein.

(xii)  Aid, establish and conduct other institutionsas may be required for the

furtherance of the Society's objectives in any part of India.
4.3 As per the Guidelines, EMRS Societies registered under Societies Registration
Act or Indian Trust Act or any other corresponding State Act are to be set up at the
State/UT level within 30 days from issue of the Guidelines. These State Societies will
maintain, control and manage the Schools as per the guidelines and norms formulated
by the Ministry of Tribal Affairs, Government of India and undertake other responsibilities
as delegated by the MoTA/ NESTS. In order to bring the States on-board for the
revamped scheme of EMRS, it was decided to enter into a MoU with the State/ UT
EMRS Society by NESTS.

4.4  When asked about the latest position of EMRS Societies in the States/UTs, the
Ministry stated that concerted efforts were undertaken to ensure that each and every
State/UT having an EMRS is eligible to set up EMRS, also sets up the State/UT Level
EMRS Society, duly registered under the Societies Registration Act. Accordingly,
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State/UT Level EMRS Society has been established in 27 out of 28 States/UTs. Efforts
are being taken to ensure that the Society is in place in the remaining State at the
earliest. The MoU basically outlines the roles and responsibilities of NESTS and

State/UT EMRS Societies in implementing the revamped programme of EMRS.

4.5 On being asked how far NESTS and State/UT level EMRS Societies have been
able to justify their envisaged role when several schools are yet at nascent stage, the

Ministry of Tribal Affairs submitted in their written reply that:

"NESTS is mandated to plan, construct, establish, endow and to do all acts
and things necessary for or conducive to tribal education whereas State Societies
are mandated to maintain, control and manage the schools as per the
guidelines and norms formulated by MoTA and NESTS. 367 schools are currently
functional and the remaining schools will be functional in next few years.
Cumulatively there will be 740 schools with around 3.5 lakh students. This would
require a massive administrative set-up for management of the schools. NESTS,
since its inception, has taken a number of steps in streamlining construction of
schools, capacity building of teachers, CBSE affiliation of schools, facilitating
recruitment of teachers etc. 147 schools (out of 367 functional EMRSs) have
been made functional after NESTS came into existence.”

46 On being enquired about the status of EMRS society in the States, the
representative of the Ministry of Tribal Affairs submitted before the Committee during the

course of the meeting that:

‘A ff TF FETUE B gl S gH AN ST Hl HTETEel Fd §, 99 @l T
T EH AN 7 TF AETET Toees F3d & (o0 gl gl 98 UF e 6 aig gl
Tg TASTAT RN G, TE U qLg H FZ TAHS H F LA 7

4.7  On being enquired, how frequently review meetings are held with the State/UT
Governments and State EMRS Societies and the directions/instructions issued

thereupon, the Ministry of Tribal Affairs stated in their Post evidence reply that:

"Review meetings are held with States/UT Government and State EMRS
societies periodically on various issues. The last meeting was held on 06.10.2021
on the issue of construction of EMRSs. Depending on the agenda of the
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meeting, decisions are taken and accordingly instructions are issued to the
concerned for follow-up on the matters."

4.8 With regard to the structure of PMU set up to monitor the progress of various
aspects related to EMRS and guidelines issued to them in this regard along with the
inspections carried out by them, the Ministry of Tribal Affairs stated in their Post

evidence reply that:

"A PMU has been setup with dedicated human resources in areas  like
monitoring & evaluation, human resources, finance, coordination, academics, and
data management. Apart from this, a civil wing consisting of one chief engineer
level officer (retd.) and 8 retired consultants at the rank of Executive engineer and
Assistant Engineer has been created for effective supervision and monitoring of
pre-construction and post-construction activities of EMRS.

In view of the lockdown due to the prevailing COVID-19 situation, schools
remained closed, and many are still closed. In view of this physical inspections
have not been possible, however, regular reports and information were sought from
the States and the Schools to monitor various aspects."

4.9  On being asked to justify the delay in filling up all the sanction post of NESTS, the

representative of the Ministry stated during the deliberation of the Committee that:

‘T 2019 § NESTS #it ®ITIAT g21 TF 28 T2 | THH HIHAT 3T SATEE H AT
F ST T T F qreaw ¥ Fu o O, 7 @ R S 9% @1 4F 7w 9 e
g, TAMT 9gd F &0 Iee I AqW o o oft 9 wEY o S 9Te gwe ustHT
FT AT Heel sl FOFHETET &l Srgid 9T o o0 sreed-97 Farer off fiu g1 91 smass

ot o 77 g1
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410 The Committee find that National Education Society for Tribal Students (NESTS)
established in 2019 to plan, construct, establish, endow and administer the EMRS is
expected to do all things necessary to provide good quality modern education to tribal
students, common core-curriculum of NCERT, CBSE affiliation of schools,
training/capacity building Programmes for teaching and non-teaching staff, review the
existing MoUs signed by the State/UT EMRS Societies or the State Governments, etc.
The Committee, further, note that the EMRS Societies required to be set up at the
State/UT level to maintain, control and manage the schools within 30 days from issue of
the Guidelines have been established in 27 out of 28 States/UTs till date. However, the
Committee are perturbed to note that only 6 posts in NESTS have been filled up till date,
thus leaving 26 posts vacant out of the 28 posts approved by Ministry of Finance. The
Committee are unable to comprehend as to how NESTS would be able to justify its role
and responsibility with such a set up. As only two top posts have been filled, it can be
safely assumed that NESTS would be hardly functional as of now. The Committee are,
therefore, of the opinion that no further delay should happen in recruitment of
sanctioned strength of NESTS. NESTS should also ensure that the EMRS Societies are
established in all States/UTs urgently and MOU with State/lUT EMRS Societies or the
State Governments is reviewed/signed without any further delay for the smooth
functioning of Schools. Keeping the role and responsibility of NESTS that is likely to
multiply in future, as they have to run and coordinate for the intended 740 schools with
3.5 lakh tribal students, the Committee further strongly feel that the present sanctioned
strength of NESTS perhaps either needs to be reviewed and enhanced or its technical

capabilities are of a superior level so that they are able to smoothly run the Schools. In
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view of the increasingly responsibility of Project Monitoring Units with the increase in
pre-construction and post-construction activities of schools in future, the Committee
would also like that the number of Experts in Project Monitoring Units is kept adequate
to enable them to effectively supervise and monitor pre-construction and

post-construction activities of EMRSs.
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CHAPTER-V

RECRUITMENT OF HUMAN RESOURCES

(Teaching and non-teaching staff)

5.1 A special drive at the Central level in association with the State Governments is
initiated to fill up the vacancies of teaching staff at EMRSs with an objective to recruit
quality human resources, technically equipped and motivated in order to maintain the
quality standards of EMRSs. The recruitment of the teaching staff (Principal, Vice
Principal, PGT and TGT) for EMRSs shall be state specific i.e. as per the State, where
the schools are located, in accordance with the recruitment rules of the respective State
and only eligible candidates having domicile certificate of the State can apply. A
roadmap has been devised to recruit the teaching staff for EMRSs by conducting
ETSSE-2021, i.e. EMRS Teaching Staff Selection Examination. The recruitment
advertisement has been released for total of 3400 vacancies across 16 States/UTs.
National Testing Agency (NTA), an autonomous organization under Ministry of
Education is to conduct National Level EMRS-Teaching Staff Selection Examination.
Vacant positions have been calculated by the respective States, following the
State-specific reservation roster. Appointment of teaching staff will be completed by the
States/UTs following State-specific reservation roster. The Ministry stated in their
background note that due to Covid -19 pandemic, examination for ETSSE-2021 is

postponed and Ministry is in consultation with States to start recruitment process.

5.2  On being enquired, whether the teachers available in schools to provide quality
education to the students are as per the sanctioned strength, the Ministry of Tribal Affairs

stated in their Post evidence reply that:

“As per the guidelines, recruitment of teachers and other related aspects
are handled by the State EMRS Society. However, in order to ensure uniformity,
NESTS identified 52 posts including Teaching and non-Teaching staff for each
school and shared model recruitment rules with the State EMRS Societies for
notifying the same at their level. Based on the request of the State EMRS
Societies and the concerned State Government, NESTS has taken an initiative of
conducting a national level test for selection of teachers while the States shall be
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responsible for final selection and posting of the teachers. The data regarding
existing staff in the schools is being collected through the online portal.”

5.3  With regard to the criteria fixed for teachers and other staff recruitment and the
system available to ensure that competent teachers are available particularly for science
subjects at senior level, the Ministry of Tribal Affairs stated in their Post evidence reply
that:

"In order to ensure availability of competent teachers for imparting quality
education to the students, the criteria for recruitment of teaching staff under
EMRS schools have been formulated in the pattern of Kendriya Vidyalayas &

Navodaya Vidyalayas. The norms formulated by NESTS for EMRS are as under:

Post Age Educational qualification
Post 40 years Two Years Integrated Post Graduate Course from Regional
Graduate College of Education of NCERT in the concerned subject with at
Teachers least 50% marks in aggregate.
OR

e Master Degree from a recognized university with at least
50% marks in aggregate in the following subject.

e PGT (Physics)-Physics / Applied Physics/ Nuclear
Physics.

e PGT (Chemistry) Chemistry/ Bio. Chemistry.

e PGT (Biology) - Botany/ Zoology/ Life Sciences/Bio
Sciences/ Genetics/ Micro Biology/Bio Technology/
Molecular Bio/Plant Physiology provided they have studied
Botany and Zoology at Graduation level.

e PGT (Maths) Mathematics/ Applied Mathematics.

e PGT Information Technology-B. Tech (computer science /
IT) / Master’'s Degree in Computer Application/ Computer
Science/ Information Technology/ M. Tech (Computer
Application/ Computer Science/ Information Technology).

e B. Ed or equivalent degree from a recognized University
(Not applicable on PGT IT).

e Proficiency in teaching in Hindi and English medium.

Trained 35 years Four years integrated degree course of Regional College of
Graduate Education of NCERT in the concerned subject with at least 50%
Teachers marks in aggregate.

OR

Bachelor's Degree with at least 50% marks in the concerned
subject/combination of subject and in aggregate.

For TGT (Science)- Bachelor Degree in Science with any two of
the following subjects: Botany, Zoology and Chemistry.

29



5.4 On being enquired, whether 3400 posts proposed to be filled for functional
schools includes teaching and non-teaching staff are sufficient to meet the requirement
of functional schools and are in tune with number fixed by NESTS, the Ministry of Tribal

Affairs stated in their Post evidence reply that:

"Advertisement was published for 3400 teaching posts (vacancies) for 16
States. Posts presently held by Contractual /Adhoc teachers were not advertised.
So, the vacancies shared by States were sufficient to meet the requirement of
functional schools in these States and are in tune with number fixed by NESTS.

Recruitment process is on hold due to non-notification on RRs by majority States.”

5.5  The representative of the Ministry of Tribal Affairs further informed the Committee

during the evidence that:

“FET ST TR o §, a8 oA1=T derated o foram g1 9% g0 off aget aw 7g 997

o :

T T I AT AGA L THHI FLAT g, AU, e ed 9| T AATeehe e
T &1 T g, TATIT g Fead § & The Jeamy o) Uar 9 21 % g7 samer #¢ &Y
FeaTseHe | faga o S0 U RUTEHe | %S SWg @ SYed U< 91 & T
7@ 8, TH TS H T I &l F8i TRTS & S &< ¢, IHH Hls (ofhd qal al T,
F "I % HY S U gl ST YU 9T g, F WAL UFEATSS gl

5.6  With regard to the delay in bringing uniformity in recruitment procedure and salary
of teaching or non-teaching staff despite revamping of Scheme in 2018, the Ministry of

Tribal Affairs stated in their Post evidence reply that:

"NESTS was established in 2019 and became functional towards in 2020
with posting of requisite staff. Soon after this, model Recruitment Rules were
drafted and shared with the States. Based on the feedback received from
States, the same were modified and the final version was shared with the States
which included the minimum qualification, recruitment method, pay scale etc.
Thereafter States have been requested to notify these recruitment rules so that

the same can be applied to any fresh recruitment."
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5.7

During the deliberation with the Committee, the representatives of the Ministry of

Tribal Affairs brought to the knowledge of the Committee with regard to the disparity in

the salaries of the teachers working in the schools:

5.8

"qF TF gH TTe a0 ¥ A F=9 F Iaq offe F an #, F Fhawr aaq =g w7
Tg §, Tohadl & AgRe #% W &, 89 IO&0 Jar1d o, dhd o TsT G gl "arterd
| T FAT F@T T S8 &7 FIel T FT @l &, FAM6 d FicFLAA gl ST FHlvede
FT AT g, SH A=BT HIH FIA H e crd{ved dAgl LT ¥ I8 gHAT T SNTg
AT qATIET LTl

He further added:

‘T TR | ATATT TATAT AT ST T Fgl T T 52 92 g+ ATRY, 26 Hf= F
3 26 T =T &, e, area R, Fsie, S st & are i) gaq
RT3 I9eh TG oA T Fgl o AT T3 TAaRT AT i o0 Sl Hieuas o Ufhfoue
2T qTfH ST HIEUEE F T 8, 370 AT =9 &7 oqq | e @) 399 #:1d
THT o W7 97 aF NEST 7 §& &I 98 Fih Aadd gd+ AN JE&< AT, T9q9e
fEeT TSHT & AT a7q 6T 3T I¥ ET T IT E=H hl W & (o7 Frhws a9
et s ot =T, S Iea ¥ WA av 98t 9% 161 2ed 9% Ivgid aary TR
T 9T Tt 81 16 ST |, T oAl § AT F FAqd qgl @l ITAT, TAA IAH[ FdAT
TRAT & e w7 fean”
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5.9 The Committee are constrained to note that the teachers appointed for EMRSs by
the States are not in accordance with a uniform criteria for the appointment of teachers
for schools despite the existence of the Scheme since 1997-98 as the Ministry did not
have control over these schools except for giving grant to the States to establish EMRSs.
The Committee have now been informed that a recruitment advertisement have been
released for a total of 3400 vacancies across 16 States/UTs as per the criteria formulated
on the pattern of Kendriya Vidyalayas and Navodaya Vidyalayas and that the National
testing Agency is to conduct national level EMRS-Teaching Staff Selection Examination.
However, recruitment process is on hold due to non-notification of Recruitment Rules by
majority States/UTs. The Committee feel that had this decision been taken by the
Ministry back when EMRS came into existence, the schools could have achieved a
uniform standard of education across the Country. The Committee find that the matter
is still at a standstill as they have not been able to advertise vacancies of teachers for all
the States/UTs as Recruitment Rules framed by NESTS have not been notified by the
States/EMRS societies established across States/UTs. Unless all the States are brought
on board, the recruitment of teachers would continue to suffer. The Committee would,
therefore recommend that all formalities must now be completed and the examinations
for the vacancies advertised should be held at the earliest without waiting for States/UTs
who have not notified Recruitment Rules and teachers recruited following State specific
reservation Roster so that they are adequately trained before posting. NESTS may also
follow up with the States/UTs who have not notified model Recruitment Rules framed by
them and ensure that these States notify said rules in a specific time period so that the

recruitment of teachers for these States is also conducted in a time bound manner.
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States/UTs still delaying notification of model Recruitment Rules framed by NESTS
should be aggressively pursued at appropriate level so that they are notified soon and
quality of education imparted in schools is hot compromised. The Committee would also
like the Ministry to take all necessary action for the recruitment of non-teaching staff too
for efficient management of EMRS. They desire to be apprised of the progress at the

action taken stage.
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CHAPTER-VI

CONSTRUCTION COSTS & BUDGET

6.1  As per the guidelines the Capital Cost fixed for Eklavya Model Residential
Schools' complex, including hostels and staff quarters is upto ¥ 37.80 crore for plains
and %48.00 Crore for North East, Hilly and areas affected by Left Wing Extremism. As
regards to Eklavya Model Day Boarding Schools, the capital cost for the school complex,
including other facilities is upto ¥14.00 crore and ¥ 20.00 Crore for North East, hilly
areas, difficult areas and areas affected by Left Wing Extremism. The Recurring Cost for
Eklavya Model Residential Schools @ % 1,09,000/- per child per year is admissible w.e.f.
1.4.2019 whereas Recurring cost of Eklavya Model Day Boarding Schools @ % 85,000/-
per child per year is admissible for students enrolled. For procurement of essential
non-recurring items like furniture/equipment including for kitchen, dining, hostel,
recreation, garden etc., maintenance grant upto % 20 lakh per school may be allowed
once in every 5 years. Upgradation of already sanctioned EMRSs on need basis with unit
cost subject to amaximum of ¥ 5 crore per school (to be staggered over four years i.e.

2018-19to 2021-22). However, priority is to be given to earlier constructed schools.

6.2  As per the norms, fund release with regards to construction of new schools and
upgradation of existing schools are to be tied to the selection of construction agencies
and allotment of work of individual schools to the agencies by NESTS. Upon allotment of
work, an agreement is to be signed between NESTS and construction agencies in case
of Central/State PSUs. Upon signing of agreement, if applicable, mobilization advance is
to be released to the NESTS for further release to construction agencies applicable for
new construction. Funds are to be released to construction agencies in installment and
the quantum of installment is to be as per the provisions prescribed under GFRs.
Subsequent release of funds to construction agencies shall be linked to the physical
performance and certificate of fund utilization/fund transfer by the agencies. The
maximum permissible cost is based on a school with 480 students and running till 12th
Standard. Schools running at lesser capacity and not till 12th standard (in three streams)

shall be eligible for recurring cost based on the actual enrolment in the schools.
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6.3 Consequent to approval of revamping of EMRSs scheme by CCEA in December
2018, the norms for construction of EMRSs and EMDBS including the Campus layout,
built-up area, fagade design, material specifications etc. was standardized. It was
decided to entrust the construction work to agencies like CPWD and other PSUs (Central
and State). Accordingly, the construction work of 452 new EMRSs has been assigned to

following agencies based on a standardized building design.

Implementing Agency No of Schools
Assigned

PSUs 370

(HSCL, NPCC, WAPCOS, TCIL,

MANIDCO, MTDC, B&R and EPIL)

CPWD 40

State Government 42

Total 452

6.4 The details of funds sanctioned for the construction of new schools since
2018-19, year-wise and the number of new schools constructed, schools made
functional from their own building and schools functioning from alternate building, etc.

was furnished to the Committee as follows:

Fund Sanctioned Schools made Sch_ool_s
. functioning
Year for new schools functional from own
. from alternate

(In Lakhs) building buildi

uilding
2018-19 2312.00 3 18
2019-20 7212.00 5 35
2020-21 38181.40 12 50
2021-22 17128.83 0 0

6.5 The Eleventh Finance Commission approved the continuation of the Scheme with
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the following Budget:

(X in crores)

Particulars 2020-21 | 2022-23 2023-24 2024-25 2025-26 Total

Capital Costs 3836.12 7356.45 6972.15 2146.50 210.00 20520.95

Recurring Costs 1094.26 1370.69 1648.32 1928.35 2212.15 8253.77

Sports 25.00 25.00 30.00 30.00 35.00 145.00
Meet/Cultural
Meet, Training
Programmes
Grand Total 4955.38 8752.14 8650.47 4104.85 2457.15 28919.72

6.6  On being enquired about the reasons due to which capital costs allocation has a
decreasing trend from 2023-24 especially when large numbers of schools are under
construction or construction work is likely to begin, the Ministry of Tribal Affairs stated in

their Post evidence reply that:

"The budgetary provisions have been worked out based on
progress of construction of schools which is expected to peak during
2022-23 and 2023-24 and thereafter there will be progressive decrease in
number of schools under construction."

6.7 On being asked whether the budget for recurring costs has taken into
consideration the increase in number of students after schools shifts back to their
building, the Ministry of Tribal Affairs stated in their Post evidence reply that:

"The budget for recurring cost has been worked out considering the
gradual increase in number of students annually ranging from 100000 students in
2021-22 to around 200000 students in 2025-26 at a unit cost of ¥ 1.09 lakh per
student.”

6.8 As regards to the in-built mechanism available to absorb inflation effect in the
estimated annual expenditure per student so that the facilities available to students are
not adversely affected for want of funds, the Ministry of Tribal Affairs stated in their

written reply that:
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6.9

"Keeping inflation and other requirement in view the recurring cost was
enhanced from ¥ 42000 per student in 2017-18 to ¥ 1,09,000 in 2019-20. The per
student norm was revised keeping in view the existing norms of Navodaya
Vidyalayas. If required, the recurring cost can be enhanced in future subject to
approval of Ministry of Finance and the Cabinet."

On being enquired about the performance of the Public Sector agencies identified

to undertake construction of schools in terms of completion of construction work in time,

the Ministry of Tribal Affairs stated in their Post evidence reply that:

"Out of 174 Administrative Approvals and Expenditure Sanctions (AA& ES

issued, 104 have been issued in favour of PSUs where construction work has
commenced at 43 locations."

6.10 On being asked, whether the period for 18 months fixed is sufficient to complete
the construction work and the construction work of how many schools could be
completed within the stipulated period, the Ministry of Tribal Affairs stated in their Post
evidence reply that:

6.11

“The period of 18 months has been fixed for completion of part construction
with the approved cost of ¥ 20 (X 24 crore for hilly/NE/LWE) to make school
functional with entry level classes. Construction is in progress in 100 locations.
The work in these locations were hindered due to prevailing COVID-19 during last
two waves. However, agencies have been asked to expedite the work to complete
within the stipulated period.”

As regards the penal provisions, where the construction work of schools is not

completed within the stipulated period, the Ministry of Tribal Affairs stated in their Post

evidence reply that:

"If the Construction Agency fails to maintain the required progress or to
complete the work and clear the site on or before extended date of completion, it
shall, without prejudice to any other right or remedy available under the law to
NESTS on account of such breach, compensation @ ¥ 10,000/- (Rupees Ten
Thousand Only) per week of delay, subject to max. of 10% of service charges.
The decision of NESTS regarding amount of compensation and period of
unjustified delay shall be the final and binding on the construction agency. In
case CA recovers any compensation for delay or Liquidated damages from its
contractor on account of any unjustified delay, the same shall be credit to
NESTS.”
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6.12 The Committee find that after the revamping of EMRS Scheme, the responsibility
of construction of 452 new schools sanctioned since 2018-19, has been entrusted to
PSUs and CPWD, except for 42 schools where the State Governments have been
entrusted the responsibility. The Committee also find that the budgetary provision for
capital cost of ¥ 2146.50 crore has been made for 2024-25 and ¥ 210.00 crore for 2025-26.
The Committee are unable to comprehend the reasons for keeping such a low budgetary
provision for these two years when only expenditure sanction for 174 schools have been
granted till date and expenditure sanction for 278 schools is yet to be awarded. As the
construction of schools in remote/hills/difficult tribal areas taken much more time than
those in regular areas, there is a high possibility than 278 schools would not be ready in
another three years and ¥ 210 crore would be quite insufficient in 2025-26. The
Committee are apprehensive about the financial crunch EMRSs may face at that time.
The Committee would, therefore, like the Ministry to review the financial allocation made
for construction of schools so that there is no financial crisis as allocation is likely to
lapse in case of non-utilization. Further, the Committee are sad to note that the
construction work is not progressing at the required pace as construction work could
begin only at 43 locations out of the administrative and expenditure sanction issued for
104 EMRSs to PSUs for construction. The Committee would, therefore, like the Ministry
to regularly review the status of work undertaken and strive to remove all bottlenecks so
that the work is completed in a targeted period. The Committee would also like the
Ministry to monitor the work entrusted to States and seek compliance to avoid delay on

their part.
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CHAPTER-VII

CAPACITY BUILDING OF PRINCIPALS AND TEACHERS

7.1 The Ministry in collaboration with National Institute of Educational Planning and
Administration (NIEPA), an autonomous organization established by Government of
India organized a capacity building programme in school leadership for EMRS school
Heads and Principals. The leadership programme was conducted in an online mode for
10 days' duration from 21st September to 1st October, 2020. The training was attended
by 50 EMRS school principals from 12 States. In collaboration with Art of Living Trust, a
Teacher Development Programme was organized for the EMRS School Teachers online
for 5 days' duration from 28th September to 3rd October, 2020. The training was
targetted for 50 regular EMRS school teachers from two States, namely, Karnataka and
Telangana. The Ministry in collaboration with Indian Association of Physics Teachers
(IAPT), an autonomous voluntary organization, organized a teacher development
workshop for secondary level physics teachers of EMRS schools. IAPT organization
works for the upgradation of Physics teaching and Physics teachers, through various

academic programmes and activities all over India.

7.2  The Ministry of Tribal Affairs informed that the workshop was conducted in an
online mode for 5 days' duration from 19th October to 23rd October, 2020. The training
was attended by more than 60 EMRS school teachers from 3 States. In order to make
this a round-the year process, a calendar of training programmes is being finalized and
partnership with other training institutions is also being explored. IT Software Training
Programme organized in collaboration with Spoken Tutorial- IIT Bombay for around 50
(PGT) EMRS Teachers of 2 States. Innovation and Entrepreneurship Training
Programme organized for EMRS school heads and principals in collaboration with Atal

Innovation Mission (AIM), NITI Aayog.

7.3  Further, it has been decided to Include EMRS as a unique entity like KVS, NVS in
public portal of National Award to Teachers, MoE and CBSE Affiliation Portal. It has also
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been decided to associate EMRS school heads/principals in national level academic
forum constituted to take policy level education decisions Pool of Key Resource Persons
(KRPs) i.e. best and outstanding EMRS teachers and principals from across the country.
Further, School Admission Guidelines, Teacher Performance Evaluation

Formats/Annual Performance Appraisal Formats (APAR) etc are also be standardised.

7.4  On being enquired about the facilities available to improve the teaching skills of

teachers, the Ministry of Tribal Affairs inter-alia stated in their written reply that:

“Collaborations have been established with National apex bodies such as
NCERT, NIEPA, NITI Aayog etc. to organise and conduct professional capacity
building programmes for EMRS teachers and Principals.”

7.5  With regard to the programmes being developed in collaboration with MoSD&E
and Navodaya Vidyalaya Samiti (NVS), the Ministry of Tribal Affairs stated in their

written reply that:

"Collaboration has been established by NESTS with MoSD&E with an
objective to initiate vocational education courses in EMRSs and build the
professional competency of teachers in skill courses. The preliminary objective is to
build the professional competency of EMRS teachers in Information Technology.
This initiative shall foster Skill Development amongst teachers and students, keeping
in view also the apprenticeship and future job prospects of students. An MoU is being
signed between NESTS and MoSD&E to formalize the collaboration.

Collaboration has also been established with NVS with an objective to
initiate a mentorship plan for EMRSs across the states. The mentorship action plan
for effective coalition between NVS and EMRS shall include mentorship of EMRSs by
NVS, to facilitate for more effective functioning, coordination, leadership,
governance, management etc. The larger objective is to form positive synergy
amongst schools, leading to efficient coalition. Co-mapping of JNVs and EMRSs has
done by NESTS and the discussion is in progress by NESTS to decide the future
course."

7.6 On being enquired during the course of deliberation with regard to Kaushal
Vikas(Skill development) in these schools, the representative of the Ministry of Tribal
Affairs that:
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7.7 The Committee find that several training Programmes were organized for teachers
and Principals of EMRSs during the last two years. However, the participation of
schools, Principals and teachers was found to be limited in these Programmes. The
Committee are of the opinion that the teachers/Principals training Programme should be
periodically organized and participation be made compulsory to upgrade their teaching/
leaderships skills which would enable them in coping with the fast changing scenario of
imparting education. The Committee would like NESTS to develop exchange
Programmes of Principals/teachers at national/ international level so that they can
participate in advanced training Programmes. The Committee appreciate the initiatives
such as collaboration with National apex bodies such NCERT, NITI Aayog, NIEPA etc. to
conduct professional capacity building Programmes and desire that participation of
EMRS teachers should be mandatory therein. Also, the Committee feel that the
collaboration between NESTS and the Ministry of Skill Development and
Entrepreneurship to initiate vocational education courses would benefit students and
teachers in developing skills, hence, necessary action may be taken for an early start of
vocational education courses across the EMRSs. The Committee are of the view that
concrete steps should be taken to increase the number of Programmes and hence
recommend that an annual calendar for professional capacity development Programmes
for Principals/teachers may be drawn incorporating various Programmes and shared

with all EMRSs and EMDBSs so that maximum participation could be ensured.
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CHAPTER-VIII

SCHOOL INFRASTRUCTURE

8.1 The EMRSs will be compliant to the provisions of the Right to Education Act, 2009
and other norms as prescribed by Central Board of Secondary Education (CBSE) and
Navodaya Vidyalaya Samiti. The facilities in school would include State-of-the-art
infrastructure; study materials; uniforms (including customized climatic clothing for hilly
areas); facilities for preparatory classes for competitive entrance examinations; remedial
classes for weak students; medical facilities including telemedicine and tie up with
prominent hospitals in the vicinity; provision of adequate purified drinking water and
sanitation facilities; scouts, guides, NCC, School bands and related activities;
extra-curricular activities like dance, music, painting, trekking, excursions/ exposure
visits, study tours to be made part of the curriculum and students to participate in school

level competitions in various spheres including academics,sports and co-curricular.

INTELLIGENT EDUCATIONAL INFRASTRUCTURE (Smart-Classes)

8.2 A project entitled “Establishment of intelligent educational infrastructure (Smart) in
Eklavya Model Residential Schools (EMRSs)” has been initiated to enhance the learning
and productivity of students in-coordination with the Ministry of Electronics and
Information Technology (MeitY) through ERNET India, an autonomous society of MeitY.
Ministry has decided that under this project, ERNET shall install the Smart Class facilities
in 100 selected EMRS schools and with priority to schools in North-East and remote

areas where internet connectivity is not available.

8.3  On being enquired about the current status of smart classes proposed to be
established in schools, the Ministry of Tribal Affairs stated in their Post evidence reply
that:

"During the year 2021, it was decided to implement Smart Classes in the

EMRS. Accordingly, a project is being implemented through ERNET India, an
autonomous society under the Ministry of Electronics and Information Technology
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to establish smart classes in 175 schools. As per the plan shared by ERNET, 48
schools are to be covered during 2021-22 and the remaining in next year.

8.4 In this regard, the representative of the Ministry of Tribal Affairs informed the
Committee during the deliberation held on 13 August, 2021 that:

“TeEF T T gHTIT ST 2TIe &, SOH 50 Thed 8| ITH T8 BIHee T oed &l Fidl g, S

T Fgl AT BT TEl ¢ AT Ieh [oIT et T SAGeAT I, UHT | SAGETU g 6
AT, AT 2Te 8 FF g0 ARr 50 wed =6 A1el v § FFqeiie & o ardhr 175

el §, e’ A iR sitw e Ue samiee Shets) F o 27 o d § =

FATES ATATZA BT

Establishment of Atal Tinkering Labs(ATLs) in EMRS Schools

8.5 Collaboration was established with NITI Aayog for establishing Atal Tinkering
Labs in EMRS Schools. ATL Labs provide a workspace to school children where young
minds give shape to their ideas. Multi-pronged strategy was adopted for ATL
establishmentin EMRS schools. Infirst step, all the EMRS schools were encouraged to
apply for ATLs directly after cross-checking their eligibility criteria from NITI Aayog
website. In second step, a 10-point online parametric assessment tool was
administered to do internal research on the status of ATL establishment in EMRS
schools. In third step, communication was established with NITI Aayog team to retrieve
information for ATL establishment and provide information for ATL establishment in

schools.

8.6  The first ATL was established in EMRSs during 2018. Currently ATLs have been
established in 13 schools in 6 States. 5 more schools have also been selected for
establishment of ATL. Subsequent to establishment of NESTS, concerted efforts have
been taken recently to collaborate directly with the Atal Innovation Mission, NITI Aayog
to ensure establishment of ATLs in atleast 100 schools. The establishment of ATL is
dependent on multiple factors including requisite space, adequate STEM teachers, basic
infrastructure and participation in science & innovation events. Efforts are being taken by

NESTS to prepare the schools accordingly to meet all the requisites.

8.7  With regard to the requirement for establishment of ATLs in schools, the Ministry

of Tribal Affairs stated in their Post evidence reply that:
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"The requisites for establishing ATL are as follows:

Criteria Requirement

Infrastructure | ¢ All weather area (1000 sq. ft.) in regular/plain
regions

e All weather area (750 sq. ft.) in Hilly/Himalayan

regions and Northeastern, Island states/UTs

Computer Lab with internet facility

Steady electricity connection

Science Lab (Physics, Chemistry, Biology)

Library and Playground

At least Class/Grade VI to X

School established at least 5 years ago from

date of application

Faculty e Existing Faculty: Mathematics, Sciences and
Computer teachers with PGT degree.

e Polytechnic/STEM Graduates may be hired as
STEM Teachers independently by respective
schools

Reach e Enrolment — Min. 300 students in Class/Grade
VI-Xin regular/plain regions.

e Enrolment — min. 200 students in Class/Grade
VI-X in Hilly/Himalayan regions and Northeaster,
Island states/UTs.

e Regular attendance of 75% & above of the staff
& enrolled students during the academic years
from 2016-17 to 2019-20

8.8  On being further enquired about the time by which ATLs are likely/targeted to be
established in 100 selected schools/all the EMRS, the Ministry of Tribal Affairs stated in
their Post evidence reply that:

"Efforts are being made to provide required support to eligible
EMRSs to apply for ATL as and when applications are invited by NITI Aayog."

PROCUREMENT OF MOBILE TABLETS

8.9  The Ministry informed that one critical factor which was statedly raised by several
States during Covid -19 pandemic was unavailability of gadgets such as smart phone/
mobile devices with the students. To tackle this situation, a Committee was constituted
by the Ministry to decide about the mechanism of providing tablets/ mobile devices for

students of EMRSs. Through these initiatives, EMRSs were expected to be getting the
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much needed technological face-lift with robust technological resourcefulness which
shall mitigate the students’ learning losses, building adaptive education systems,
particularly for students from vulnerable and disadvantaged communities as tribal
students.

8.10 On being enquired by the Committee about the status of 30,000 devices planned
to be procured through GeM for students in classes 10th to 12th to ensure online
education and robust learning management system proposed to be developed by
C-DAC for these devices, the Ministry of Tribal Affairs stated in their Post evidence
reply that:

"The bid for procurement of tabs was floated on the GeM portal. However, in
view of poor response from bidders due to multiple factors, the bid had to be floated
once again. Technical evaluation of the bids is under process.

The Learning Management System is under process by Centre for
Development of Advanced Computing (CDAC), Mumbai. The draft design was
shared with the Ministry and based on the feedback, the same is being revised.
However, deployment of the LMS will be dependent on the completion of the
procurement of tabs.”

8.11 The representative of the Ministry of Tribal Affairs further informed that:

“§ AT AT ATEAT g [ 38 (o7 &1 a1Y 22X goll ST STt d2 gl 3%
SOH HE T IRAT & FAS AT, a9 SfRAT § Uy e off dhoedt At of, S
AT TTATHRRT — 10 3 FT o 3T 3 el it T/ — 9% G Iqdv gl =9
T | gH T FTC 2T FLAT TS| HE<y a1 ST 22 FohT 17 8, ST TTo 9% 2l
T g ST ST ET T T8 T g, FHTT ST AT Hestdie [Oeen 29 &F & 3ay
ST, T =g, Tonelt ¥t § Sedde Ftaeiacl gl AT A5l af, g 39 oF & AreaHq
I SRS of qTur”

EDUCATIONAL KITS

8.12 On being enquired about the time by when the process of procuring educational
kits is likely to be completed and made available to students across EMRSs, the Ministry

of Tribal Affairs stated in their Post evidence reply that:
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"The procurement of educational kits is being done through NCERT wherein
the tendering process is in progress. MoU has been signed with Microsoft and
training of teachers is scheduled to be held.”

8.13 With regard to the study conducted to assess the infrastructural requirement of
students/teachers in the far flung tribal areas, the Ministry of Tribal Affairs stated in their
reply that:

"A detailed analysis was carried out by NESTS to identify the
infrastructural requirement of the schools. The same was done in consultation with
the Navodaya Vidyalaya Samiti, CPWD and keeping in view the various
compliances necessary under the National Building Code, CBSE etc. Accordingly,
the infrastructural norms were worked out and a standard uniform design has been
finalised for implementation. All the new schools are being constructed based on
the new design. Old schools are also being upgraded gradually to ensure
availability of requisite infrastructure.

MANAGEMENT INFORMATION SYSTEM

8.14 The Ministry informed that for the effective monitoring of EMRSs across the
country, a need to develop its own EMRS-MIS arose. Accordingly, a detailed document
for capturing progress/ implementation status of EMRS and document on reporting
formats have been developed in accordance with EMRS Guidelines, Bye laws & Rules of
NESTS, School Performance Index of NITI Aayog, UDISE document etc. Module

designing and website development and advancement are in progress.

8.15 On being enquired about the date when decision taken to set up MIS, expenditure
likely to be incurred on it, expected date by which it would be set up and the current
arrangement for undertaking the work proposed to be done through MIS, the Committee

were informed as under:

‘With the establishment of NESTs, it was decided to setup an MIS.
Accordingly, the work on developing the same was assigned in January 2021.
The MIS is currently under development and several modules have already been
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made live for data entry by schools. The technical development of the MIS is likely
to be over by March 2022.”

8.16 On being asked, whether any complaint has ever been received with regard to
infrastructure, facilities in school, quality of education since revamping of EMRSs

Scheme, the Ministry of Tribal Affairs stated in their Post evidence reply that:

"As per the guidelines, State/UT EMRS societies will be responsible for the
management of schools sanctioned/established in the State/UT in accordance with
the norms and guidelines laid down by the NESTS."

8.17 As regards to the Grievance redressal mechanism available in schools, the
Committee were informed by the Ministry of Tribal Affairs that:

"Day-to-day management and administration of the schools is being done
by the State/UT EMRS Society. However, to redress common grievances, if any,
regular meetings are being held with the State/UT Governments and the State/UT
EMRS Society."

8.18 On being enquired about the number of students reported to have left school due
to poor infrastructure/facilities etc., the Ministry of Tribal Affairs stated in their Post
evidence reply that:

"No specific instances have come to notice about students leaving school

due to poor infrastructure facilities. The endeavour of the Ministry has been to

provide quality infrastructure facilities in all the schools.”
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8.19 The Committee are surprised to note that the provision for Smart Classes & Atal
Tinkering Labs in EMRSs and the procurement of mobile tablets and educational kits for
students of EMRSs has been delayed so much that the very objective to provide online
education to EMRS schools during COVID Pandemic could not materialise. The
Committee feel that this delay has made students to suffer irreversibly as they require
these facilities well in time to continue their studies in distant mode. The Committee are
unable to understand reasons for continued delay in having these facilities in schools.
The fact that tenders were called twice under such specifications for which no Indian
company could bid shows that the NESTS/Ministry failed to find a workable solution to
prevent altogether stopping of learning for tribal school students during COVID
pandemic. The Committee feel that Ministry must realise that students cannot be
deprived of the right to education due to the non-serious approach of the persons
responsible to execute the work. The Committee, therefore, opine that responsibility
needs to be fixed for the casual approach in this matter. The Committee find that the
Management Information System proposed to be developed has also been lingering for
long without any sound justification. The Ministry, therefore must ensure to complete
the targets set for establishing online learning system, Smart classes and Atal tinkering
labs and also to procure the mobile tablets and educational kits within the laid down
timeframe. As the tribal students belong to remote areas and do not possess resources
to voice their requirements vigorously, it is the bounden duty of the Ministry to recognize
and fulfill their educational requirements well in time. The Committee would, therefore,
like to strongly recommend the Ministry to install smart classes, Atal tinkering labs in all

the EMRSs in consultation with the concerned Ministries/Departments within a fixed time
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schedule. The Committee also desire that as the management Information system, which
is currently proposed to be developed, could be an effective tool for monitoring of the
schools, particularly those set up in far flung areas, should be developed in a time bound

manner without further delay.
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9.1

CHAPTER-IX
PERFORMANCE OF EMRSs

As per the old scheme, the management of the schools including admission

process was responsibility of the State Government. States have been conducting the

admission tests both in online and offline mode for filling the seats. However, in order to

ensure uniformity and transparency in the admission procedure for admission in EMRS,

NESTS is in the process of developing Admission Guidelines for EMRS Schools. As per

the extant guidelines of EMRS, the following provisions pertain to admissions:

9.2

The number of seats for boys and girls will be equal.
The total maximum sanctioned strength of a school shall be 480 students.

At the Upper Primary and Secondary level i.e., from class VI to X, every class will
have maximum 60 students in 2 sections of 30 students each

At the Senior Secondary level (class Xl &XIlI), there will be three sections per
class for the three streams in Science, Commerce &Humanities. The maximum
sanctioned strength of each section should be 30 students. In case of short fall in
a section, ST students from other schools may be admitted as per procedure.

10% of the seats of EMRSs/EMDBS can be filled up by non-ST candidates (shall
not exceed the total strength of 480). Priority shall be given to children of
EMRSs/EMDBS staff, children who have lost their parents to Left wing extremism
and insurgencies, children of widows, children of divyang parents etc.

90% of the seats are reserved for the tribal students.

On being enquired about the number of students currently studying in Schools

against the sanctioned strength, the Ministry of Tribal Affairs stated in their written reply

that:

"During the current academic year i.e., 2021-22, 85700 students are

currently enrolled in the schools. The admission process is still in progress because
of the COVID-19 situation. During the year 2020-21, 14983 students got admitted
and during 2021-22, 3536 students have so far been admitted"
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9.3

As regards to the performance of the students in class X and Xll examinations,

the Ministry of Tribal Affairs stated in their written reply that:

"The performance of students of Class X & Xll in the Board Examination for

the year 2019-20 is as mentioned below:

9.4

8233 students from 162 EMRS had appeared in class 10" Examination out of
which 7575 (92.01 %) students cleared class-X examination. 3994 (53%)
students secured 1% division and around 1377 students scored 90% or more.

71 EMRS had produced 100% and 40 EMRSs produced result between 95%-100
% in class-X examination.

6333 students from 131 EMRSs had appeared in class 12" Examination out of
which 5596 (88.36 %) students passed class-XIl examination. 3222 (58%)
students secured 1% division and around 1079 students scored 90% or more.

Humanities Stream had recorded highest pass percentage of 96% followed by
science 90% and 73% Commerce.

46 EMRSs had produced 100% result and 22 EMRS between 95% and 100%."

On being asked whether any mechanism is available to keep a check on the

quality of education imparted in EMRSs and also for maintaining good standard of living

including food, infrastructure etc., in the schools, the Ministry of Tribal Affairs stated in

their written reply that:

"NESTS has been setup with a mandate to ensure proper  functioning
of the schools through the State/lUT EMRS Societies. These State EMRS
Societies are required to manage the school inthe  respective States based
on the guidelines prescribed. The State Tribal Welfare/Development Departments
also provide oversight in effective functioning of the schools. Apart from this
District Level Committees under the Chairmanship of District Collectors have also
been constituted by the States for supervision and providing support to the
schools.

Apart from this a dedicated online portal is under development where
details of the facilities available to students, infrastructure in the school, details of
the teachers with their qualification will be made available by the respective
schools.”
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9.5 On being enquired about the students who dropped out mid-way from school or
did not complete their education upto class XllI, the Ministry of Tribal Affairs stated in their

Post evidence reply that:

"Day to day running and management of the schools is the responsibility of
the State/lUT EMRS Societies. No specific instance of drop-out has come to the
notice of the Ministry."

9.6 The Secretary of the Ministry of Tribal Affairs submitted before the Committee

with regard to dropout rate that:

“ZH THHI T@AT TS gH AN ThAdTss] SHHl o H0| Tg qgd qlee 9o g 1
FFT &1 I ¥ faoger 981 gMT AU T Fgar f T ¥ 78 g, ar &A1 Sawer
% gH T8I Fg whd g1

9.7 As regards to the Performance of all the Students in the extra co-curricular
activities at National and International Level and any specialized training imparted to
such students to enhance their skills, the Ministry of Tribal Affairs stated in their written

reply that:

"EMRSs focus on both academic and extra-curricular activities for
all-round development of students. Round the year, EMRS students participate in
several State level and district level competitions, cultural and sports activities.
The performance of EMRS students have also been recognized at National level
and International Level. National Level EMRS Sports Meet and Cultural Meet
organized by the Ministry provides a national platform for the students to
showcase their talent. Specialized training is imparted to students at the school
level in different areas including vocational and career guidance, karate,
self-defense, computer and IT, skills like agriculture vocation, tailoring and
designing etc. Different skill development workshops viz. theatre, art and craft,
handicraft, traditional art, music and dance etc. are also being organized in the

schools.
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9.8  On being enquired about the comparative Analysis conducted with regard to the
performance of EMRSs vis-a-vis Navodaya Vidyalayas, the Ministry of Tribal Affairs

inter-alia stated in their written reply that:

"During the last 2 years, with the revamping of the scheme and establishment
of NESTS, efforts have been taken to bring the EMRSs at par with JNVs in terms of
facilities, quality of education and performance of students with special focus on
scholastic and co-scholastic areas.

NESTS has forged collaborations with the national apex bodies and voluntary
organizations like National Institute of Educational Planning and Administration
(NIEPA), NITI Aayog, Spoken Tutorial, IIT-Bombay, Indian Association of Physics
Teachers (IAPT), Art of Living Foundation (AOL), All India Council of Technical
Education etc.

Just like JNVs, to promote experimentation and innovations, associations have
been initiated with Central Board of Secondary Education (CBSE);  National
Council of Educational Research and training (NCERT); Centre for Creative Learning
(CCL) lIIT-Gandhi Nagar and other such bodies of national importance. All of this
combinedly provide impetus to EMRS teachers and students to excel in different
educational arenas.

Also, students have been encouraged to participate in several competitions
such as Ganga Quest, CBSE-WWF Challenge, DAKSHANA Scholarship Test for
competitive examination preparation etc. The results of 2019-20 EMRS Board Results
of class X showcased 92.01% result; while grade Xll Board Results showcased
88.36% result. Concerted efforts are being made to enhance the performance of our

students in Boards Classes.”
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9.9 The Committee appreciate the performance of EMRS students in examinations as
well as extra-curricular activities and are of the view that the responsibility of the
Department has been increased now in order to make the requisite infrastructure
available timely to students. The Committee are, however, perplexed to note that as it is
aimed to bring EMRSs at par with JNVs, the admission guidelines are yet to be framed by
NESTS and the dedicated online portal is also under development. The Committee are
aware that the management of Schools is the responsibility of State/UT Governments.
However, to ensure the uniformity of infrastructure across the schools is now the
responsibility of NESTS. The Committee, therefore, desire that necessary action may be
taken by NESTS to frame admission guidelines in a time bound manner so that they are
uniformly applied by State/UT Governments across EMRSs. The State/UT Governments
following their own guidelines, would mean defeating the objective of uniform procedure
for admissions in the Schools. The Committee also desire that the online portal should
be expeditiously developed so that the details of the facilities available to students,
infrastructure in schools, details of the teachers with their qualification are made
available by the respective schools on portal for the benefit of the prospective

students/teachers.
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CHAPTER-X

CENTRE OF EXCELLENCE FOR SPORTS

10.1 It is intended to have a dedicated infrastructure for setting up Centre of
Excellence for sports with State-of-the-Art facilities, equipment and scientific back up
along with specialized training, boarding and lodging facilities, sports kit, sports
equipment, competition exposure, insurance, medical expenses etc. as per norms of
Sports Authority of India. This Centre of Excellence will have specialized state-of-the-art
facilities for one identified individual sport and one group sport in each State/UT. CoE for
Sports will be co-located with an existing or proposed EMRS. The facilities will not only
be restricted to students of EMRS but will also be open for other students on nominal
charges (if found feasible) as to be decided by NESTS. Detailed norms with regard to
management of the CoE for Sports will be laid down by NESTS in consultation with the

Sports Authority of India.

10.2 On being enquired about the number of Centres of Excellence for sports
proposed to be set up and the current status thereof and how the requirement of sports is
being presently met in these schools, the Ministry of Tribal Affairs stated in their written

reply that:

"Fifteen Centre of Excellence for sports are proposed to be set up in tribal
majority districts with all related infrastructure (buildings, equipment etc.) including
specialized state-of-the-art facilities for two identified sports (including one group
sport and one individual sport) in each State/ UT. Presently preliminary sanctions
have been accorded for two CoE for Sports. In order to make the initiative impactful,
discussions are underway with Sports Authority of India for collaboration under Khelo
India programme and detailed standard operating procedure (SoP) is being devised
to establish such centres. Facilities for sports is an inherent component in all the
EMRSs. Regular coaching is being done for promotion of sporting talent among the
students through the physical education teachers in the schools. In order to give a
national platform to the students, two National Level EMRS Sports Meet have also
been organized."
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10.3 On being asked with regard to survey conducted to identify the districts to set up
two CoEs for which preliminary sanction has been accorded, the Ministry of Tribal Affairs
stated in their Post evidence reply that:

"Establishment of CoE for sports is being done in consultation with Sports
Authority of India. The location of the CoE is based on the availability of land
within existing EMRSs as decided by the respective State."

10.4 As regards to the financial estimates/allocation for setting up of CoE and the
target fixed to set up the proposed CoE, the Ministry of Tribal Affairs stated in their Post

evidence reply that:

"An advance amount of ¥ 127 lakh each was released to the two CoE
sanctioned. 15 CoE are planned to be established in the country. Financial
provisions have been included in the Cabinet Note for continuation of the Scheme
of EMRSs during 2021-22 to 2025-26."

10.5 On being enquired about the sport activities in which students in schools
participate and whether equisite infrastructure including coach, etc. is available for such
sports in all the schools, the Ministry of Tribal Affairs submitted that:

“‘Some of the sports offered to students in EMRSs include volleyball,
badminton, Kabaddi, Kho- Kho, archery, hockey, table-tennis, football, basketball
etc. There is a provision of Physical Education Teacher (P.E.T.) in each school.
Specialized coaches and instructors for different sports are also engaged by
respective States, wherever required.”
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10.6 The Committee are astonished to note that the Ministry have not been able
to identify location for establishing two Centre of Excellence (CoE) for sports with
specialized state-of-the-art for one identified individual sport and one group sport
for which preliminary sanction has been issued out of the fifteen such Centres
proposed to be set up in tribal majority districts in each State/UT and ¥ 127 lakh
sanctioned too. The Committee are perturbed to find that the discussion with
Sports authority of India is still underway for collaboration under ‘Khelo India
Programme’ and detailed standard procedure have not been devised to establish
such Centres. The Committee are unable to understand the objective of releasing
an advance amount of ¥ 127 lakh for two CoEs sanctioned and to include financial
provision in the Cabinet Note for continuation of the EMRSs during 2021-22 to
2025-26 when Ministry have not been able to locate places for establishing two
CoEs. The Committee wonder as how much time would be required to establish
all 15 CoEs. The Committee are also concerned about the financial implication
of the delay as the cost of such Centres is likely to increase substantially if there
is too much delay in taking decisions. The Committee would, therefore, like the
Ministry to take necessary action immediately to complete the modalities in
consultation with Sports Authority of India, States/UTs and other stakeholders so
that the location not only for two CoE is finalised but location for all 15 CoEs is

finalised and timeline should be fixed for completion work of all CoEs.
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CHAPTER-XI
AFFILIATION OF EMRSs TO CBSE

11.1 As per the norms all the EMRSs set up are to be affiliated with CBSE. NESTS has
already signed the MoU with State/UT EMRS Societies in 25 States/UTs. The remaining
3 States namely Bihar, Tamil Nadu and West Bengal are being pursued at the highest
level to shift to CBSE Board. However, these States are insisting on continuation of State
Board Curriculum in these schools. As these States have not signed MoU, they are being
paid at old rates. NESTS is responsible for ensuring compliance to the conditions as
mentioned in the MoU. Efforts are being made to encourage these States to enter into

the MoU to bring uniformity in education across EMRSs.

11.2 On being enquired the reasons due to which all the schools have not been
affiliated with CBSE till date, the Secretary, Ministry of Tribal Affairs submitted before the

Committee during the evidence that:
“TH AT IEhT TIHAT FT T2 &1 IAH! AATUHS § F 6 [0 TF THE ST 2l
Al § T Reeq ot 8, TST ALFhT Fl i wedT gial gl e Hieuas
FISILAT d@dT g T agl u% fohae ag 3T foha &= 8| S8H <o [T oET ST gl
Bl B, AT THH THET Aal gl T U 1T UH &8, Segid #ar ¢ fh ga deiuas
o TEL ST

11.3 He further added that:

“forgre 7 "Hietues § st & w4 3T 81w A fagre & Raee v v 8 ufem
e T Y 7T R B | e T wr e g sm A e d e
2l I T o A0S FT g9 o, 7 796 FEes § - 97 T g, a9 8F
TaTT Uhersd | AT T ST, AR QY- 19 Tt & ATST ST STt ¥ o 3!

AT T TFeTHAT g1

11.4 With regard to the efforts being made by the Ministry to bring these States on
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board, the Secretary, Ministry of Tribal Affairs submitted before the Committee during the

deliberation that:

“BY RN SHERT FTH AT F o ¥ 81 20 097 78 =Ted ¢ (& auft a7 drehuas
Ted 9¥ I A0\ THERT UF a1 Tg o7 g & Huas § o+ o g9 07 3+ 9fa
g7 1,09,000 ¥ I g1 I HISATTHS § qLT AU, T 3T AN Rl [ daet
ATET ATET FF THT [T g/ T =7 AT TTT T THATT AT RAT T L G
o T ZETC AT S SO, 91 TS =T

60



11.5 The Committee are surprised to note that 3 States namely Bihar, Tamil
Nadu and West Bengal have still not signed MoU and are reluctant to shift to
CBSE Board and are insisting on continuation of State Board Curriculum in the
schools set up in their States whereas the norms stipulate that all the EMRSs set
up are to be affiliated with CBSE in order to grant better sum per child studying in
these schools. The Committee would like the Ministry to vigorously pursue with
the States and give them a time period to sign MoU with NESTS so that the norms
established including affiliation of schools with CBSE Board are applicable to
them for smooth running of Schools and the students studying in these schools
get standardized education and the uniform standard of education is established
across all the EMRSs in the country. In order to bring them on board, the
Committee recommend that the Ministry pursue the matter at higher level with the

States and sort out the issue fast.

NEW DELHI; RAMA DEVI
Chairperson,

31 March, 2022 Standing Committee on

10 Chaitra, 1944 (Saka) Social Justice and
Empowerment
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APPENDIX
STATEMENT OF OBSERVATIONS/RECOMMENDATIONS

SI.No Para No. Observations/ Recommendations

1. 2.8 The Committee are constrained to note that out of 288 schools
sanctioned in 1997-98, that is prior to revamping of the EMRS
Scheme in 2018-19, only 244 schools could be made
functional. They further find that the construction work of
only 202 schools has been completed till date and the
construction work of 20 schools is yet to begin, whereas
construction work of 66 schools is targeted to be completed by
October, 2024. The pace with which the work has been
progressing seems to be quite slow as construction work of
only 202 schools has been completed despite the Scheme
being in existence for more than two decades. Construction
work of 20 schools could not begin till date, despite the same
being entrusted to Central/State Public Sector undertakings
after the revamping of Scheme in 2018-19. The Committee
are of the firm opinion that the routine issues relating to
tendering process, land transfer, finalization of construction
agency, etc. cannot be kept lingering for months and delaying
the work inordinately when a target completion date is set.
The Committee feel that the Ministry should take dynamic

measures to ensure that, at least, all the 288 old sanctioned
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schools are made functional from their own buildings in a time
bound manner in order to achieve the envisaged objectives of
the Scheme. The Committee would therefore, like the Ministry
to take concrete steps so that the construction work of 66
schools is completed as stipulated and begin the construction
work of the remaining 20 schools at the earliest so that all the
old schools are made functional from their own building. As
the teaching activities have not been undertaken since the
pandemic of COVID-19 started, there is all the more urgency
that atleast now the tribal children must have school facilities
to resume their education, particularly since online mode of
education is not feasible for remote tribal areas. Hence, the

Committee may be apprised in this regard.

2.24

The Committee note that the original target, which aimed that
452 new Eklavya Model Residential Schools (EMRSs) including
12 Eklavya Model Day Boarding School (EMDBS) would be set
up in the remaining 462 sub-districts by the year 2022 is no
where near completion and the target year stands revised as
2025 now. The Committee are surprised to note that out of 452
schools proposed to be sanctioned as per the phasing plan
between 2018-2019 to 2021-2022, only 350 schools could be
sanctioned and the remaining 102 schools are remaining to be

sanctioned as the location for these schools is yet to be
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finalised. It is disappointing that the construction work of
only 100 schools could begin till date whereas the
construction work of 332 schools is to begin by March 2022,
which has just passed. The Committee lament the fact that
there is a substantial gap between the number of schools
proposed to be sanctioned and the number of schools
sanctioned and also with regard to timelines fixed for
construction work. The Committee also find the Ministry
deficient in complying with the standard period of 24 months
fixed for completing the construction work as the present
position states that detailed Project Report and Master Layout
Plan for 174 schools and construction work for 100 schools
could begin out of 350 schools sanctioned till date. Further
worrying is the fact that very few schools have their own
buildings as only 20 schools have been made functional from
own buildings. 103 schools are functioning from alternate
buildings since 2018-19 till 2021-22. The Committee are quite
apprehensive with regard to the achievement of target even by
March 2025 as construction of 252 schools is yet to begin. The
Committee have been made to believe by the Ministry that after
establishment of National Educational Society for Tribal
Students (NESTS) on revamping of the Scheme, things are

going to improve substantially but the facts still speak
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otherwise, even after two years of establishment of NESTS.
The Committee would, therefore, opine that the Ministry must
not take more into background after setting up of NESTS as
things are still not progressing satisfactorily, therefore, close
monitoring of the pace of work is required to be done by the
Ministry to achieve the targets. The Committee, therefore,
like the Ministry to set up a stringent in-built mechanism to
ensure compliance of norms/timelines fixed with regard to
sanctioning/construction/functioning of schools so that the
work of making EMRS/EMDBS functional from their own
buildings is not delayed and there is no deviation from targets

at any stage.

3.7

The Committee observe that a minimum of 15 acres of land is
required for establishing Eklavya Model Residential School
(EMRS) in a sub-district having 50% ST population and at least
20,000 tribal persons and a minimum of 5 acres of land is
required for establishing Eklavya Model Day Boarding School
(EMDBS) in a sub-district having 90% ST population. The
Committee are perturbed to note that despite a provision of
relaxation on the minimum requirement of land in North east,
hilly areas and LWE affected areas in the guidelines, several

discrepancies such as land not found technically suitable,
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land falling under forest area, etc. appear and since the
process of resolving the issues takes time, there is a delay in
acquisition of land required for setting up EMRS in selected
districts. The Committee believe that the criteria of minimum
area of 15 acres of land in a sub-district having 50% ST
population and at least 20,000 tribal persons for construction
of EMRS is impractical as a single piece of 15 acres of land
may not be easily available in hilly areas. Further, the criteria
of 50% ST population and at least 20,000 tribal persons for
sanctioning of EMRS and 90% ST population for sanctioning of
EMDBS makes identification of land more cumbersome. The
Committee hence feel that the guidelines with regard to
area/population needs to be revisited as together these
stipulation make acquisition of land for setting up of
EMRS/EMDBS quite complex. The Committee hence are of the
opinion that these should be immediately reviewed and viable
solutions worked out so that the delay in acquisition of land
can be prevented. The Committee also recommend that such
review should be undertaken without compromising upon the
infrastructural requirements of EMRS/EMDBS. The Committee
desire that such tribal areas with widely scattered tribal
population must not be deprived of the benefits of

EMRSs/EMDBS which are a means towards their educational
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empowerment. The Committee note that out of three
approved EMDBS , construction work of two schools is in
progress and work of one school is yet to begin. The
Committee desire that the construction work of all the three
EMDBS should be completed in time and the Ministry should
take necessary steps to encourage/sensitize the States/UTs to
submit speedily, proposals for construction of EMDBS so that

maximum Tribal students are able to get quality education.

4.10

The Committee find that National Education Society for Tribal
Students (NESTS) established in 2019 to plan, construct,
establish, endow and administer the EMRS is expected to do
all things necessary to provide good quality modern
education to tribal students, common core-curriculum of
NCERT, CBSE affiliation of schools, training/capacity building
Programmes for teaching and non-teaching staff, review the
existing MoUs signed by the State/UT EMRS Societies or the
State Governments, etc. The Committee, further, note that the
EMRS Societies required to be set up at the State/UT level to
maintain, control and manage the schools within 30 days from
issue of the Guidelines have been established in 27 out of 28
States/UTs till date. However, the Committee are perturbed to
note that only 6 posts in NESTS have been filled up till date,

thus leaving 26 posts vacant out of the 28 posts approved by
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Ministry of Finance. The Committee are unable to comprehend
as to how NESTS would be able to justify its role and
responsibility with such a set up. As only two top posts have
been filled, it can be safely assumed that NESTS would be
hardly functional as of now. The Committee are, therefore, of
the opinion that no further delay should happen in recruitment
of sanctioned strength of NESTS. NESTS should also ensure
that the EMRS Societies are established in all States/UTs
urgently and MOU with State/UT EMRS Societies or the State
Governments is reviewed/signed without any further delay for
the smooth functioning of Schools. Keeping the role and
responsibility of NESTS that is likely to multiply in future, as
they have to run and coordinate for the intended 740 schools
with 3.5 lakh tribal students, the Committee further strongly
feel that the present sanctioned strength of NESTS perhaps
either needs to be reviewed and enhanced or its technical
capabilities are of a superior level so that they are able to
smoothly run the Schools. In view of the increasingly
responsibility of Project Monitoring Units with the increase in
pre-construction and post-construction activities of schools
in future, the Committee would also like that the number of
Experts in Project Monitoring Units is kept adequate to

enable them to effectively supervise and monitor
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pre-construction and post-construction activities of EMRSs.

5.9

The Committee are constrained to note that the teachers
appointed for EMRSs by the States are not in accordance with
a uniform criteria for the appointment of teachers for schools
despite the existence of the Scheme since 1997-98 as the
Ministry did not have control over these schools except for
giving grant to the States to establish EMRSs. The Committee
have now been informed that a recruitment advertisement
have been released for a total of 3400 vacancies across 16
States/UTs as per the criteria formulated on the pattern of
Kendriya Vidyalayas and Navodaya Vidyalayas and that the
National testing Agency is to conduct national level
EMRS-Teaching Staff Selection Examination. However,
recruitment process is on hold due to non-notification of
Recruitment Rules by majority States/UTs. The Committee feel
that had this decision been taken by the Ministry back when
EMRS came into existence, the schools could have achieved a
uniform standard of education across the Country. The
Committee find that the matter is still at a standstill as they
have not been able to advertise vacancies of teachers for all
the States/UTs as Recruitment Rules framed by NESTS have
not been notified by the States/EMRS societies established

across States/UTs. Unless all the States are brought on
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board, the recruitment of teachers would continue to suffer.
The Committee would, therefore recommend that all
formalities must now be completed and the examinations for
the vacancies advertised should be held at the earliest without
waiting for States/UTs who have not notified Recruitment
Rules and teachers recruited following State specific
reservation Roster so that they are adequately trained before
posting. NESTS may also follow up with the States/UTs who
have not notified model Recruitment Rules framed by them
and ensure that these States notify said rules in a specific time
period so that the recruitment of teachers for these States is
also conducted in a time bound manner. States/UTs still
delaying notification of model Recruitment Rules framed by
NESTS should be aggressively pursued at appropriate level so
that they are notified soon and quality of education imparted in
schools is not compromised. The Committee would also like
the Ministry to take all necessary action for the recruitment of
non-teaching staff too for efficient management of EMRS. They

desire to be apprised of the progress at the action taken stage.

6.12

The Committee find that after the revamping of EMRS Scheme,
the responsibility of construction of 452 new schools

sanctioned since 2018-19, has been entrusted to PSUs and
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CPWD, except for 42 schools where the State Governments
have been entrusted the responsibility. The Committee also
find that the budgetary provision for capital cost of ¥ 2146.50
crore has been made for 2024-25 and ¥ 210.00 crore for
2025-26. The Committee are unable to comprehend the
reasons for keeping such a low budgetary provision for these
two years when only expenditure sanction for 174 schools
have been granted till date and expenditure sanction for 278
schools is yet to be awarded. As the construction of schools in
remote/hills/difficult tribal areas taken much more time than
those in regular areas, there is a high possibility than 278
schools would not be ready in another three years and ¥ 210
crore would be quite insufficient in 2025-26. The Committee
are apprehensive about the financial crunch EMRSs may face
at that time. The Committee would, therefore, like the Ministry
to review the financial allocation made for construction of
schools so that there is no financial crisis as allocation is
likely to lapse in case of non-utilization. Further, the
Committee are sad to note that the construction work is not
progressing at the required pace as construction work could
begin only at 43 locations out of the administrative and
expenditure sanction issued for 104 EMRSs to PSUs for

construction. The Committee would, therefore, like the

71




Ministry to regularly review the status of work undertaken and
strive to remove all bottlenecks so that the work is completed
in a targeted period. The Committee would also like the
Ministry to monitor the work entrusted to States and seek

compliance to avoid delay on their part.

1.7

The Committee find that several training Programmes were
organized for teachers and Principals of EMRSs during the last
two years. However, the participation of schools, Principals
and teachers was found to be limited in these Programmes.
The Committee are of the opinion that the teachers/Principals
training Programme should be periodically organized and
participation be made compulsory to upgrade their teaching/
leaderships skills which would enable them in coping with the
fast changing scenario of imparting education. The Committee
would like NESTS to develop exchange Programmes of
Principals/teachers at national/ international level so that they
can participate in advanced training Programmes. The
Committee appreciate the initiatives such as collaboration with
National apex bodies such NCERT, NITI Aayog, NIEPA etc. to
conduct professional capacity building Programmes and
desire that participation of EMRS teachers should be

mandatory therein. Also, the Committee feel that the
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collaboration between NESTS and the Ministry of Skill
Development and Entrepreneurship to initiate vocational
education courses would benefit students and teachers in
developing skills, hence, necessary action may be taken for an
early start of vocational education courses across the EMRSs.
The Committee are of the view that concrete steps should be
taken to increase the number of Programmes and hence
recommend that an annual calendar for professional capacity
development Programmes for Principals/teachers may be
drawn incorporating various Programmes and shared with all
EMRSs and EMDBSs so that maximum participation could be

ensured.

8.19

The Committee are surprised to note that the provision for
Smart Classes & Atal Tinkering Labs in EMRSs and the
procurement of mobile tablets and educational kits for
students of EMRSs has been delayed so much that the very
objective to provide online education to EMRS schools during
COVID Pandemic could not materialise. The Committee feel
that this delay has made students to suffer irreversibly as they
require these facilities well in time to continue their studies in
distant mode. The Committee are unable to understand
reasons for continued delay in having these facilities in

schools. The fact that tenders were called twice under such

73




specifications for which no Indian company could bid shows
that the NESTS/Ministry failed to find a workable solution to
prevent altogether stopping of learning for tribal school
students during COVID pandemic. The Committee feel that
Ministry must realise that students cannot be deprived of the
right to education due to the non-serious approach of the
persons responsible to execute the work. The Committee,
therefore, opine that responsibility needs to be fixed for the
casual approach in this matter. The Committee find that the
Management Information System proposed to be developed
has also been lingering for long without any sound
justification. The Ministry, therefore must ensure to complete
the targets set for establishing online learning system, Smart
classes and Atal tinkering labs and also to procure the mobile
tablets and educational kits within the laid down timeframe. As
the tribal students belong to remote areas and do not possess
resources to voice their requirements vigorously, it is the
bounden duty of the Ministry to recognize and fulfill their
educational requirements well in time. The Committee would,
therefore, like to strongly recommend the Ministry to install
smart classes, Atal tinkering labs in all the EMRSs in
consultation with the concerned Ministries/Departments within

a fixed time schedule. The Committee also desire that as the
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management Information system, which is currently proposed
to be developed, could be an effective tool for monitoring of
the schools, particularly those set up in far flung areas, should

be developed in a time bound manner without further delay.

9.9

The Committee appreciate the performance of EMRS students
in examinations as well as extra-curricular activities and are of
the view that the responsibility of the Department has been
increased now in order to make the requisite infrastructure
available timely to students. The Committee are, however,
perplexed to note that as it is aimed to bring EMRSs at par with
JNVs, the admission guidelines are yet to be framed by NESTS
and the dedicated online portal is also under development. The
Committee are aware that the management of Schools is the
responsibility of State/UT Governments. However, to ensure
the uniformity of infrastructure across the schools is now the
responsibility of NESTS. The Committee, therefore, desire that
necessary action may be taken by NESTS to frame admission
guidelines in a time bound manner so that they are uniformly
applied by State/UT Governments across EMRSs. The
State/lUT Governments following their own guidelines, would
mean defeating the objective of uniform procedure for
admissions in the Schools. The Committee also desire that the

online portal should be expeditiously developed so that the
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details of the facilities available to students, infrastructure in
schools, details of the teachers with their qualification are
made available by the respective schools on portal for the

benefit of the prospective students/teachers.

10.

10.6

The Committee are astonished to note that the Ministry have
not been able to identify location for establishing two Centre of
Excellence (CoE) for sports with specialized state-of-the-art for
one identified individual sport and one group sport for which
preliminary sanction has been issued out of the fifteen such
Centres proposed to be set up in tribal majority districts in
each State/UT and ¥ 127 lakh sanctioned too. The Committee
are perturbed to find that the discussion with Sports authority
of India is still underway for collaboration under ‘Khelo India
Programme’ and detailed standard procedure have not been
devised to establish such Centres. The Committee are unable
to understand the objective of releasing an advance amount of
¥ 127 lakh for two CoEs sanctioned and to include financial
provision in the Cabinet Note for continuation of the EMRSs
during 2021-22 to 2025-26 when Ministry have not been able to
locate places for establishing two CoEs. The Committee
wonder as how much time would be required to establish all 15
CoEs. The Committee are also concerned about the financial

implication of the delay as the cost of such Centres is likely to
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increase substantially if there is too much delay in taking
decisions. The Committee would, therefore, like the Ministry to
take necessary action immediately to complete the modalities
in consultation with Sports Authority of India, States/UTs and
other stakeholders so that the location not only for two CoE is
finalised but location for all 15 CoEs is finalised and timeline

should be fixed for completion work of all CoEs.

11.

11.5

The Committee are surprised to note that 3 States namely
Bihar, Tamil Nadu and West Bengal have still not signed MoU
and are reluctant to shift to CBSE Board and are insisting on
continuation of State Board Curriculum in the schools set up
in their States whereas the norms stipulate that all the EMRSs
set up are to be affiliated with CBSE in order to grant better
sum per child studying in these schools. The Committee
would like the Ministry to vigorously pursue with the States
and give them a time period to sign MoU with NESTS so that
the norms established including affiliation of schools with
CBSE Board are applicable to them for smooth running of
Schools and the students studying in these schools get
standardized education and the uniform standard of education
is established across all the EMRSs in the country. In order to
bring them on board, the Committee recommend that the

Ministry pursue the matter at higher level with the States and sort

out the issue fast.
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